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TELECOM REGULATORY AUTHORITY OF INDIA 
 

New Delhi 31st August, 1999 
 

[F.No. 409-1/98-TRAI (Comm)] 
 
 

In exercise of the powers conferred upon it unde -

of Register of Interconnect Agreements and matters connected therewith, the Telecom Regulatory 
Authori  

 
 

THE REGISTER OF INTERCONNECT AGREEMENTS REGULATION, 1999 
(2 of 1999) 

 
Section-I 

 
 

1. Title, Extent and Commencement 
 

 
 

 i) These Regulations shall be called “The Register of Interconnect Agreements Regulations 1999”. 
 

  
ed therewith.  

 
  

 All service providers who are required to furnish information pertaining to Interconnect a 
Agreements to the Authority as per these Regulations or any other Rule/Regulation/Order 
issued under the TRAI Act, 1997. 

 
 

throughout the territory of India. 
 

 
these Regulations come into effect. 

 
    
 

Section-II 
 

2. Definitions 
 

In these Regulations, unless the context otherwise requires: 
 

i. “Act” means the Telecom Regulatory Authority of India Act, 1997. 
 
ii. “Authority” means the Telecom Regulatory Authority of India. 
 
iii. “Fee” means any charge(s) prescribed by the Authority from time to time for inspection of the   
Register of Interconnect Agreements, or for copies thereof. 
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iv. 2 3 2 “Interconnection” means the commercial and technical arrangements under which service 

 
 

v. “Register” means the Register of Interconnect Agreements maintained by the Authority either in the 

 
 

vi. “Regulations” mean the Register of Interconnect Agreements Regulations 1999. 
 

vii. “Consumer” means any individual, group, public/ private company, any other organization or 
 

 
viii. “Quality of Service” means the collective effect of service performance, which determines the degree 

performance, service security performance and other factors specific to each service. 
 

4   
 

5 meaning 
as assigned to them in the Act. 
 

Section-III 
 
3.      Contents of the Register 
 

 
 

 
 

 

                                                 
2 mendment Regulation, 2004, s. 3, for “Interconnection” means the commercial and technical arrangements under which 
service providers connect including through electro- e 
access to the customers, services, and networks of other service providers ‘(w.e.f. 31.12.2004). 
2 Subs. by the First Amendment Regulation, 2004, s. 2 (w.e.f. 3.2.2004), for “Interconnection” means the commercial and technical arrangements 
under which se vices, 

 
4 

 
‘ix - 
for the management and  
x - -  
xi - “cable television network” means any system consisting of a set of closed transmission paths and associated signal generation, control 

 
xii - ns, signals, writing, pictures, images and sounds 

-
directly or indirectly through the medium of relay stations and al

 
xiii - 

 
xiv - -
extends across a state/ district/ city/ town/ area, as the case may be.’ 

5  , s. 2. 
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ii
 

 
4. Confidential Portion of the Register: 

 
6

relevant provisions of The Telecom Regulatory Authority 
 

 
 
5. Registration of Interconnect Agreements 

 
 All service providers shall register with the Authority any Interconnect Agreement to which they are 

parties: 
 

into earlier than these Regulations, within 30  days of the 
 

 
 

 
7 *  *  *  *  *  
 
6. All service providers shall furnish to the Authority two copies each of the Interconnect Agreements 
along with 

 
 
7. The Authority may from time 

specifications relating to interconnection, quality of service, fault resolving procedures, downtimes, 
access charges, port charges, revenue sharing arrangements, area of operation and consumer related 

 
 
8. Access to the Register 
 

 

                                                 
6 -- 

“4. i) The Authority may, on the request of any party to an Interconnect Agreement, direct that any part of such Interconnect  
 

 -confidential summary of the 
 

confidential. The non-  
portion of the Interconnect Agreement confidential, it shall 

record its reason for doing so and furnish a copy of its order to the service provider concerned. In that event the service provider shall have 
 

sure of the 
thority shall afford an opportunity of hearing to service 

 
greement shall 

remain confidential until the matter is determined by the Authority.” 
7 dment 
Regulation, 2004, s. 2 (w.e.f. 31.12.200 – 
 “Provided that in respect of Broadcasting and Cable Services, the Broadcasters including their authorized distribution agencies and Multi-service 
Operators will register with the Authority any interconnect agreement to which they are parties” 
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9. 

 
 
10. The designated officer shall allow inspection of the Register and 

 
 
11. T -
Authority on the same conditio  
 
12. Levy of fees and other charges  
 

  
 

 e Register General 
 

13. General 
If any dispute arises with regard to the interpretation of any of the provisions of these Regulations, the 
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